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CENTRAL ADBIINISTRATIVE TRIBUNAL
JODHPUR BENCE, JODHPUR

Origingl Applicatien Mumber ZeB/2887.

Date of Order : Qotober 4, 2087,

G.R.Choudhary S/o Shri Binja Ram B, aged about 33 years, Regident of Plot No. 165,
Village Digadi Kalan, Post Paota, Jodbpur, Dhsinet Jodhpur, presently working on the
post of Fire Master in 224, A B.G.D., P 509224 C/o 38 AP.O.

..... Applicant.
Yersus
Fa . N . . N
1. Union of India through the Seecretary, Ministry of Defence, Ralicha Bhawan,
New Delhi.
Z. A0.C Records, Pin 800433, C/o S ARO.
i Commandant, 224, AB.OD., P 908224 Cla 36 APO.
4. Comimandant, 1I9F AD  Pin 909019 Cia 36 AP .C.
5. Dhanna Ram Fire Master, C/o Administrative Officer, 224, AB.OD.
Pin 909224 Cilo 56 A PO,
- Hespondenis
Comnsel for Applicant: My, 8K, Mallk, Advocate
CORAM:
HONBLE MR.JUSTICEAX. Y 043, JUDICIAL MEMBER

BON'BLE ME RR BHANDARL ADMINISTRATIVE MEMBER

PN ORDER{Oral
[PER JUSTICE A K. YOG, JUDICIAL MEMBER]

The case talken up out of turn en mention on the ground of uegeney.

Applicant, G.R. Choudbary, through this O.A. seeks to ageail impugned order

of "Transfer dated 2892007 / Annex. A1 tothe 0L A,

On coming to know of '"Transter Proposal', the applicant submitted
reprasentaiion defed Z2.7.2007/Aunex A/4 before Commandant 224, Advance Base

Ordnance Depat, Cie 56 AP.O./ Respm'zéaz}}aﬁ, primarily contending that tempaorary
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'posting/attachment’ of one Shri Dhanna Ram/Respondent No.4, deserves to be ignored

while considering total period of stay at certain station.

’ Thig izeue came up for considerstion of the authorities as g evident from
! orders dated 13.6.2007 {Annex A/3), Signal Message dated £.7.2007 {Annex A/3) and

letter dated 3.9.2007 {Aanex. A6}

We are unable to ficd relevant fpures / detade of temporary
'attagiment/postings’ of the applicant and Shri Dhanna R‘:m;’R*bpﬁndmt Neo. 5. Requisite
g '
& detaile are neither in pleadings nor learned C:}uﬂsez @ aposition to fumigh
Thig aspect becomes relevant and conspicnous when we find that the posting
{ the applicant at the station in question, though claimed fo be siwace 1982 ig referred to
ag '1988' in the Sipnal RMegsape dated 28 9. 2007 Annex. A/L.
I gbzence of relevant Ruleg/Cireulars andfrelevant factnal details ag
pointed out above, i iz not poscible to decide the issue efficaciounsly.
| -~ - w o, &
= R g

-

Taking into account all the aspects S £a5e, We are of the opinion that grievance
of the applicant can be expedilicusly considered and relief] if any, can be granted by the
competent authority itzelf For thig -pm’pc}ge, we direct the aygﬁié?ﬁ}{' e file a
omprehensive detailed representation {along with complete copy of this G.A. with all
Annexures), before Respondent No. 2 / A 0.C., Records, Pin 900453 C/o 56 AP.G,

within a week from today and if such a repregentation is filed ag stipulated above, the said

authority shall conmder all t:ze contentions made by the applicaat m the said

reprosentation and, if necescary, afford personal hearing to beth the applicant and
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a i _sgfga‘\\’ﬁeL'pﬁn&exxt Neo. 5, before pawsing appropriste orders az per RuleePalicy of the
! \

Wepartment within two weeks of receipt of said representation. It 1z open for the applicant
= e approach concerned competent anthority and make a request for maintaining status
{

Jasi- 47 quo, till decision of the representation.

{R.E.Bhandari) , {AR.Yep)
‘ . Admv Menber Judl. Member
-
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Zari Hoand i uestrgye&
iy piesence on@ 3 Gt k!
under the supervision of

gsecpjon offiger (]) as per
order date, .QQQ.@n/.Q.w.LS(
officer ;Reco‘rd*
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